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CENTRAL ADNINISTRATIUE TRIBUNAL PRINCIPAL BENCH

o,A,No.asa/goow
New Delhis this the /2~ day of Seplomhu o001,

HON'BLE MR .SoRLADIGE, VICE CHAIRMAN(A),

HON * BLE Dﬁ,u’i%‘\‘iEDAUALLI,mEm BER'(3)

T Roe Sharma”‘
spop (G0=1 3 63),

EPTL7J, Sarojini Nagar, : .
New Dylhi=-22 . , eesoRpplicant,
(By Adwocate: shri sJnianand)
Versus
1. Union of India
through
Se cre tary,

Ministry of Communications,

(oepttg of Telecom)
20y Sanchar Bhawany
Ashoka Roady
New Delhie1

23 The Chief General Managery .
Mahanagar Telephone Nigam Ltd3d

Khurshid Lal Bhauan,
New Delhi~50,

3 The General Nanager(\llgllanoe),
Mahanagar Telephone Nigam Ltd,

Khurshid Lal Bhauan, .
New Delhi, : oessRB gpondsnts,’

(By Advocats: shri VidK.Rao with Ms/Anuradha and
Mss Priyadarshami).

ORDER

s'.RsAdige ,uC(A)

Applicant impuéns rée pondents! order dated
278,96 (Annexure-A)placing him under suspe®nsion and

$eks reinstatement

23 Hard both side s

i

RPN . Applicant is charged‘uith the cciminal offence

Ui . . » £
“+that during the period March=August,1993 uhile working

~
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at sena Bhawan Telephone: Exchange of MTNL, New D91hi

he along vith eertain pj:kers,inclugimg the directors

of aAprivateA_f‘:_lm/conq:if_ed to di%ept telep hone |

No 3318899 having STD/ISD on it,to the premies of
that private firm in Malcha Marg, New Delhi by
tampering with ity and to use the sams illegally without
the knouledge of NTNL with a viewy to caus loés to

NTNL, 0elhi and corre sponding gain to them=lw s,

44 Inve stigation by CBI resulted in charge sheet, and

the case is now pending triald

- -

53 Applicant's counsel complained that applicant’s
cass for revoking/continuance of susgpension was not
regularly reviewed after the sugension order was
passed on 27984963 However, it is not denied that
applicant;s éase_ was revieyed as recently as 27;“37532001
(copy of order taken on record) by re spondents who

haw not found it bbésible to revoke his supsnsion at

this stage *:ﬂ

. A A lounsel
64 Applicant)has relisd upon the CAT PB order

dated 652.2001 in_OA No@833/2000 Bani Singh Vss UOI

& 0rgd in uhich that applicant's suspension orders

we re _re\-loked)to 26k similar orders in the preent

case'? fn particular h® has argusd that hs has teen

kept under sugpension since 27896 i58F over § years
and there are no good reasons to continwe his sugpension
any longer., While relying Upon'Bani Singh;s cagse (s:.:pra)
applicant has invited our attention to various decisions

cited in the body of that orderd

7 We have considered the matter carefullysl
—
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8. _  Chsptsr 2 in Suamy's compilation oP—Cs(CCA)
Rules is on the subject of sugpension- A digest,

para 153 state s that sUspengior:(?; alsalZordered as

a deterrent to exhibit the Piphdetermination of

Govt%“} to root out corruption or other grave misconduct%?
similarly para 431 (b) provides that a Govt: ®rvant may
te suspended under Rule 10(1) CCS(CCA) Rules uten a
cae® against him in respect of any criminal offence

is under investigation, inquiry or triald

g3 In the pré 8nt cas® admittedlyy chergesheet hasg
been submitted in theciminal cas against applicant and

others7and the cas is now pending t:ri.?:\l%fji

103  Further in Bani Singh's cae (supra), the Bench
has refearred to thB_l;b_q’ble Supreme Court®s ruling
in UDT & enotter Vsd GHl Ganayuthem 3T 1997(7)sc 572

wherein it has been held that the court would not
interfere with the administrator's decision unless it was
illegal or suffersad from procedual impriopriety or

wag irrational in the *#ne that it was in outragsous

defianc® of logic and moral standarded]

M5 In the light of what has teen noticed atowell

it cannot be held that respondents? order dated 27.7.2001
declining to:revoke applicant':;s suspension at thisg

stage suffers from any of the infirmities mentioned

in para |0 abovs

1'25‘;' Under the circumstance while not interferring
in the mattsr at this stage, w disose of this 0A
with a direction to o gpondents to periodically review

the que stion of continuance of applicant;s sugpension

<77
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.at the prescribed intervals in acecordancs

and instructions on the subjct, No costsla

Al it o

(DR ATUBEDAVALLI g  ( S.RSADIGE ¥
VICE CHAIRMAN(A),

MEMBER (I

Jua/




